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PRINCIPAL BENCH, NEW DELHI

OA NO. 475 of 2025

IN THE MATTER OF:

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD)

....APPLICANT
VERSUS
STATE OF U.P & ORS. ...RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDENT NO.6 IN

COMPLIANCE OF THE ORDER DATED 18.12.2025

PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL.

A COPY OF THE LETTER DATED 21.12.2024 HAS

BEEN ANNEXED HEREWITH AS ANNEXURE R- 1.

A COPY OF THE NOTIFICATION DATED 07.01.2020

AND REPORT DATED 14.07.2025 HAS BEEN

ANNEXED HEREWITH AS ANNEXURE-R 2.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 475 OF 2025

IN THE MATTER OF:

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (RECD.-)

....APPLICANT

VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 6 IN COMPLIANCE OF

THE ORDER DT. 18.12.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL., NEW DELHI

1, USHA TIWARI... aged about 3&.. years Blo AkH'AESHST’Wf\QI

presently posted as DEQ.GHAZIABALD oo do hereby

solemnly affirm and state on oath as under:

15 That 1, the Deponent in the above captioned matter am fully conversant with

}acls of the case and is competent and authorized to swear the present
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response.

2. That I state that the contents of the response have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the present matter, the applicant has alleged that there is a green belt

on the following stretches of the national highway:-

S.No. Name of Work Total Bid Security (Cost of Bid Period of
Estimated cost fEMD) in document Completion
in Lakh) Lakh including GST fincluding
in Rupees) rainy season
n Work of planting grass in 2,62,970.00 B,56,297.00 4,248.00 01 Month
the green belt available
from Tirupati Marble to
Dhannuram Sweets via
Balramnagar Gate on
Delhi Saharanpur Road .
5 Work of planting grass in B6,10,021.00 [5,61,002.00 }.248.00 01 Month |
the green belt available
from Dhannuram Sweets
to Pushta Chowki on
Delhi Saharanpur Road
7 6l ¢ g .Wvork of planting grass in 29,80,400.00 2,98,040.00  3,540.00 01 month
. he.green belt available
‘. frqu Shantinagar Gate to
Agrawal Factory on Delhj
aharanpur Road
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4. That the present matter was last listed for hearing on 18.12.2025, wherein the

Hon’ble Tribunal directed as under:

“I. Only the Respondents No. 1, 6, 7, 9, 10 and 12 are represented today.

Learned Counsel for these Respondents seek four weeks’ time to file the reply.”

I1. CLARIFICATION REGARDING COMPLAINTS SUBMITTED BY THE

APPLICANT

5. That it is most respectfully submitted that certain allegations have been made
by the applicant that complaints submitted by the applicant before various
authorities were disposed of by Respondent No. 6 without takiﬁg any action.
That the said allegations are factually incorrect and misleading, as the

complaints referred to by the applicant Wei'e never dealt with or disposed of

by Deponent or by the Forest Department.

That the applicant has alleged that a complaint dt. 30.08.2024 during Tehsil
Diwas was submitted to the Deponent, which was allegedly disposed of by

Deponent vide letter dt. 30.08.2024 (Annexure A-8 of OA) without taking

any action. That it is submitted that the the said letter was issued by the

Ghaziabad Development Authority (GDA), Ghaziabad, as the land in

questlon falls within the jurisdiction and ownership of the Ghaziabad
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Development Authority and accordingly the disposal of the complaint was

carried out by the said authority .

7. That further the applicant has alleged that a complaint through the Integrated
Grievance Redressal System (IGRS) on.25.11.2024, addressed to Deponent,
which was allegedly disposed of stating that the 1ﬁatter pertains.to the Public
Works Department. That it is respectfully submitted that the complaint
submitted through IGRS was not forwarded to the Forest Department or

Deponent. That the said complaint was forwardefd to and dealt with by the'
Ghaziabad Development Authority, Ghaziabad, which issued. the disposal

communication vide letter dt. 21.12.2024 (Annexure A-10 of the OA).

A Copy of the letter dt. 21.12.2024 has been annexed herewith as ANNEXURE
R-1.

8. That in another point of the application, it has been alleged that the applicant

again submitted a complaint through IGRS on 17.03.2025; which was

disposed of vide letter dt. 11.04.2025 (Annexure A-13 of the 0A) without any

action. That it is respectfully submitted that the said letter dt. | 1.04.2025 was
also issued by the Gl

haziabad Development Authority, Ghaziabad

and not by
the Forest Department. That the said compl

aint was forwarded to the
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Ghaziabad Development Authority, as the subject matter of the complaint

relates to land falling within its Jurisdiction. That accordingly, the disposal of

the complaint was carried out by the Ghaziabad Development Authority, and

Forest Department had no role in the disposal of the said grievance.

1II. INSPECTION AND FINDINGS REGARDING ALLEGED TREE.

CUTTING AT DPS PUBLIC SCHOOL, LONI

9. That the applicant has referred to a complaint dated 11.06.2025 regarding
alleged cutting of trees in the premises of DPS Public School, Loni. That the
complaint alleged that two green neem trees and about 5-8 other trees had
been cut within the premises of the said school. That the said complaint was
received in the office of the Forest Department and was duly examined. That
thereafter the matter was referred for inspection and a field inspection was
carried out on 21.06.2025 by the Range Forest Officer, Gha‘ziabad. That
the Range Forest Officer, Ghaziabad submitted a detailed written report
dated 14.07.2025, wherein it was reported that cut trees of Ashok and
Bakain species were found at the site. That it was further reported that the

land on which the trees were located belongs to DPS Public School, Loni.

That it was also reported that Ashok and Bakain are exempted species as

per the.Gazette Notification dt. 07.01.2020, and therefore no penal action
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was legally permissible under the U.P. Protection of Trees Aét, 1976. That
accordingly, based on the report of the Range Forest Officer, no further legal
action has been initiated under the applicable statutory provisions.

A Copy of the notification dt. 07.01.2020 and the report dt. 14.07.2025 has been

annexed herewith as ANNEXURE R-2.

10. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.’

DEPONENT

VERIFICATION

Verified at on this _ day of March, 2026, that the contents of the above

affidavit from paragraphs 1 to 11 are believed to be true and correct to the
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best of my k '
Y knowledge and belief. Ng part of it is false and nothing materia]

has been concealed therefrom.

i

DEPONENT
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ANNEXURE-A-8

GHAZIABAD DEVELOPMENT AUTHORITY GHAZIABAD
1.S.0. 9001:2008 and 1.S.0 14001:2004 certified organization)

Letter No.658/ Garden/24
To,

Dated: 30.08.2024

Additional District Magistrate,

Ghaziabad.
Sub:- Regarding complaint reference number-30102824000693 dated
17.08.2024 received in complete solution day.
Sir, B . .

Regarding the above subject, the disposal report in the order of .
Tehsil representation number 30102824000693 dated 17.08.2024 of Shri
Rashid Ali Warsi, resident RWA Premnagar Residents Welfare
Association, H.NO.707, Warsi Bhawan, Near 20 Foota Road, Prem
Nagar, Loni, District Ghaziabad, is as follows;

Name of Mr. Sudhir Kumar
hearing/investigation

officer

Designation of Garden Supervisor
Hearing/Inquiry Officer

Mobile Number of the 9711384359

investigation officer o
Name and address of the | Shri  Rashid Ali Warsi, Resident-RWA’
person who was heard

Premnagar Residents Welfare Association,
H.No.707, Warsi Bhawan, Near 20 Foota
Road, Premnag‘ar Loni, District Ghaziabad
201102.

Mobile number of the
person who was heard 9350220085

Place where heard Ghaziabad Development - Authority,
Ghaziabad.
Date of hearing 29.08.2024
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Officer’s report In the. Sequence of complaint letters

received during Tehsil Day, it is respectfully
informed that the place in question comes
under Nagar Palika Parishad, Loni. Action
on the said matter is required to be taken by,
Nagar Palika Parishad, Loni. No action is
required at the authority level.

Attach the report The report has been sent.

Sincerely
Sd/- (Alok Rajan)
In-charge Garden

Endorsement No.:- /garden/24 Date. /2024

Copy:-

1. Shri Rashid Ali Warsi, Resident-RWA Premnagar Residents
Welfare Association, H. No.707, Warsi Bhawan, Near 20 Foota
Road, Premnagar Loni, District Ghaziabad 201102 for information.

Sd/- (Alok Ranjan)
In charge Garden

W
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ANNEXURE-A-10

GHAZIABAD DEVELOPMENT AUTHORITY GHAZIABAD
Vikas Path, Ghaziabad
1.S.0. 9001:2008 and 1.S.0 14001:2004 certified organization)

Letter No. /4/EE Zone/2024 Dated: 21.12.2024
To,
The District Magistrate
Ghaziabad

Sub: Regarding disposal of IGRS reference number 20014024019522
dated 25.11.2024 of Integrated Grievance Redressal System, uttar

Pradesh.
Sir
Please take the reference of 1GS No.-20014024019522 dated
05.11.2024 of Shri Rashid Ali Warsi resident Loni on the above subject

through which a request has been made to remove illegal encroachment

of Greenbelt from Shanti Nagar to future police post on Delhi-
it is to be informed that the road in

on the land
gSaharanpur road. In this regard,
question comes under the Public Works Department. Action on this is to

pe taken by the Public Works Department. In this regard, the complainant
has been informed on telephone number-9350220085.

Please inform the concerned person to deposit his reference under the

I.G.R.S. system.
Signed by
) Sd/- Raj Kumar Verma
CCto .
Shri Rashid Ali Warsi, resident Loni (ph.N0.-9350220085) for information.

2"
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ANNEXURE-A-13

GHAZIABAD DEVELOPMENT AUTHORITY GHAZIABAD
Vikas Path, Ghaziabad
1.S.0. 9001:2008 and |.S.0 14001:2004 certified organization)
Letter No.73/ Enforcement Zone-8/2025 . Dated: 11.04.2025
To,
District Magistrate Sir,
Ghaziabad

Sub:- Regarding disposal of complaint reference number-20014025004303
dated 17.03.2025 received under Integrated Grievance Redressal
System, Uttar Pradesh.

Sir, .

Please take the reference of complaint reference number-
20014025004303 dated 17.03.2025 received under the Public Hearing Related
Grievance Redressal System, Uttar Pradesh, in which Mr. Rashid Warsi has
complained about the removal of encroachment on the land of Green Belt from

Shanti Nagar to Mavi Police Chowki on Delhi Saharanpur Road.

In continuation of the above, as per the report of the Regional Engineer, it is to
be informed that the maintenance of roads etc. in the area in question is done
by the Municipal Council Loni. The matter of removal of encroachment on road
/ green belt, park, drain etc. is related to the Municipal Council, Loni. On
scheduling a program for removal of encroachment on Sahak / Green Belt and
informing the Authority, the Authority will éooperate with its entire staff of the
concerned Enforcement Zone-8. Regarding the above, the complainant has
been informed by talking to him on his telephone number 9350220085.

Please .be informed as above and direct the concerned to deposit the

reference in question.

Page No./ Enforcement Zone-8/2025  Date-

Copy to:
1. Shri Rashid Warsi, City and Tehsil Loni District-Ghaziabad for
information.
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/ITRUE TRANSLATRED COPY//

(¥ Scanned with OKEN Scanner



165 ‘Q‘Qd-&vvs“Lr“

e ANNEXURE-2
\\,\ IRl el FRen R Yo RmEEE
T G /2 Reti TIRRIER [y g, 2005
s ¥,
wiri e,
T Tt W,
~ TMRAETE |
fagg— Complaint against ownern of DPS Public Schoal, situated at Delhl saharanpur Road, Lonl
f 2 green ncem trees and some other

For buit up shoops/market after fallen down o0
Ghaziabad, U.P

green trees from Green Belt of Delhi Saharanpur

ATqHT THiP 5854 /333 faAid 21.06.2025

SR Rvee @ G=Ah o $ FH § 6 ST

Road, Lonl Distt,

o & f Saa wid A
yemee IR gardn T

& 3 fmior @i fm Ty o, o & AR B9

ST, 9 TR, g1 Gl T, TN AR Joforao el :
@A D omiiE T o W B

S freor 3 T B S @R T 09 | 9 9 Frof s 1 A W
‘%?;f Sy S O @ T T v ST W T Pt Bk Sy ey
el M '

wda ()

(¥ Scanned with OKEN Scanner


ANNEXURE-2


’/' 166

s \\‘ﬁ?m“‘
o A 0)
‘JTH‘&:W
TAme TR
i

/

STANA BT B W e A o o8 58 7 D
Aaa A5l WRw 0 agm 2 sbd-PalerRr BeyTws,
o Tanad 20 A700 3T WS & Rk m, S 3

ﬁ%d‘gmﬁ(} %Q‘w ‘A, r&?hé'm)‘f(ﬁl/ @'i\-zur ErJ:E RILE) )
%o Tz db Bredl zomh Wl 7 7 o) B A xars
%ﬁ R 1RO AT dTE(}\ A3 70 :'i&',-’)qzﬁgmﬂl

— S I Th TR
/\md\%ﬁcg";mmw 2N 2 I%WQTBJ '5«‘ A &I '539

)
4 ZTEA I(é\' S |HwFm T &) 2 ) ‘.pg;;d nﬁanf}zr
2 | B

AT
hevbroy J,

S YIVPLEM
tﬂﬁrmvuﬁ’ C‘l“:{“l
l " .

(¥ Scanned with OKEN Scanner



b g IR N t‘ﬁtj@v ]
“n\_\ “ —

1 Gn—‘all [T .33 3 CF tloerut <cImecrut@gmall.com>

‘. (TN ’ 9— Oé—i‘”o_ig_-
wd: Complamt against owner of DPS Public School, situated at Delhi Saharanpur

. Road, Loni for built up shops/market after fallen down of 2 green neem trees and
Green Belt of Delhi Saharanpur Road Lonl, Distt.

/some other green trees from
Ghaziabad, U.P.
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ReFF up <\\:l-u'\, Soicin> . l ; ; 11 June 2025 al 16:51
CC COURT CASE <ccfcourt@gmail.com>, ccfmeerut <cclmeenut@gmail.com>, cfmeerut <cfme erul@gmail.com>,
c.&x::b <cghagh@emaileom>:

==z=z======== Forwarded message =====-—"="""
£rom: Nandlal Kumar Mishra <nandlalkumarmishra@gmail. eom>
To: <dmghaQniciia>, <pecf-upE nicin>, <rocz.lko-mef@nic.in>, <publicgrievance-ng!@gov. in>

Da= \\a.. 11 Jun 2025 16:04:18 +0530
Suhiach Complaint against owner of DPS Public School, situated at Delhi Saharanpur Road, Loni for built up
<\~“§"nar\et aner fallen down of 2 green neem trees and some ather green trees from Green Belt of Dethi

saranpur Raad, Loni, Distt. Ghaziabad, U.P.

———======== Fonwvarded message ======""—"""

|l{;

A

)

RsgatTs,
handlal Kumar Mishra
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Tianie No.GT17634603, 01145942111
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NANDLAL KUMAR MISHRA Chamber No.:« 233, Block-D,

Advocate : Additional Building Complex,
Supreme Court of Indla . Supreme Court, NCWMD;!I};I';; ; :gg ;

Datod: 10.06.2025

1. The District Magstrate, Ghazlabad

District Magistrate Olfice, Collactorato, Rajnagar,
Ghazlabad-201001 (UP)

Email: dmgha@nic.in
Phone: 9454417566 ‘
2. The Principal Chief Conservator (HoFF), Ultar Pradesh
Principal Chief Conservator of Forests, Govt. of Uttar Pradesh
17, Rana Pratap Marg, Lucknow. (Uttar Pradesh)-226001
Emall: pecf-up@nic.in -
"3, Ministry of Environment, Forest and Climate Change,
Through Reglonal Officer, Regional Office, Lucknow -
Email: rocz.lko-mef@nic.in :

Sub: Complaint against owner of DPS Public School, situated at Delhl
Saharanpur Road, Loni for built up shops/market after fallen down of
2 green neem trees and some other green trees from Green Belt of
Delhi Saharanpur Road, Loni; Distt. Ghaziabad, U.P.

Respected Sir, .

This is to informyou that on National Highway No.709B, (Old number
NH-57) Delhi. Saharanpur Rda‘%j there are Green Belt on both side of Road
11 to 12 KM. The said road is a part of the 'DeIhI-Saharanpur-Dehradun
Expressway. Mostly lénd of green belt Is encroached by encroachers ‘and
built up market/shops and their houses. Recently owner of DPS Public
School situated at Delni Saharanpur Road Loni, District Ghaziabad fell
down of. 2. green neem. trees and §-8 olher green trees and built up
market/shops on the land of Green Belt and other greenery. The school
Aowner has already constructed a school bﬁiiding on the back side of the
marketshops. The pollution level in 'Loni. is in-a very bad condilion due to

which most -of- the trees on the said green belt have gradually been
destroyed by people and vefy little greenery Is left and the green belt has
not béen developed properly by the concerned department. WherE;as
instead of Inspiring children and people to plant more and more lrees, this
DPS school owner has cut down the Irees on the green belt and bullt
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NANDLAL KUMAR MISIIRA Chamber No.t 233, Block-D,

Advocato - Additlonal Bullding Comp!cx, T
Suprome Court of Indla ‘ Supremo Court, New Delhl+110001 v
- M:9717834603

shops/markols and has dastroyoed tho groon troos and damﬁgod tho
on\rlmnmon:l. Troos and plants protoct tho onvlronmo;ul from gotling
pollulqd and help In keoplng: tho onvironment clean and groon. The
environment has baon damaged by culting trees by the sghool owner, for
" which the school owner Is rospo'nsibio. | |

Thereforo. you are requested to take action agalnst school owner of DPS
Public School situated at Delhl Saharanpur Road, reglster FIR agalnst them
and demolished. lhe said shopslmarket built up on green belt after cutting
the green trees and they damage the environment. The recognition of this
school should be cancelled. Heavy fi ne be Imposed upon the owner of DPS
Public School for pollutmg the environment by culting green trees.

- Thanking you mg .
o . /-md
Nandlal Kumar Mishra
' Advocate
CCto: -
The Hon'ble Chairman
Nalional Green Tribunal,
Principal Bench; New Delhl -
. Email: publlcgnevance-ngt@gov Jdn

Enclosed:
Photographs showmg trees
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n GPS Hap Camera

Pavi Sadakpur, Uttar Pradesh, India
2N P7vq+487, Prem Nagar, Loni, Pavi Sadakpur, Uttar
§ Pradesh 201102, India
Lat 28.742676° Long 77.288116°
10/07/2025 11:30 AM GMT +05:30
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B GPS Map Camera

* .15'5‘1"

' Ghaziabad, Uttar Pradesh, ¥Ra ®=

Khasra No 7, Loni Rd, Near Main Ds Road, Prem Nagar, fhee
. Dharoti Khurd, Arya Nagar, Ghaziabad, Uttar Pradesh 201102, |

HIRd

| Lat 28.74273° Long 77.28812°
H#rerER, 10/03/2026 03:19 PM GMT +05:30
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